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Open Court 

CEN'IRAL AD.MINIS TAAT IVE TRIBUNAL 
ALIMiABAD BEN~ 

ALLAHABAD 

Original Applic•tien No, 192 ..J!t 2001 

Allahcbaa this the 27th cay of_ February, 2001 

Hon'ble ..MJ'.S.I<.·I. N-.qvi, Member (J) 
Hoa•ble Mr,S.A.T. Rizvi, Member (A)_ 

Ali ~-n Snah., S/e Sri Safi SMh, R/o. Vil 1. & P.O .• 
Pali, Distt. Ghazipur. 

Applicaqt 
~--Mvoeate Shri M.P, Sarra.t 

Versus 

l. Union 0f Intili-. through the Secretary, Deptt. of 
P0sts. Ministry ef communic«tian, New Delhi. 

2. 'l'he Supdt.ef Post Office, Gbazipur. 

3. The Pest Master Gener-.1, Allah.baa. 

~ Aavecate Shri M.ne1 Kum•r 
Respondents 

0 RD ER (Oral) - - - - 
By Hen'ble Mr,s.K.I. Naqvi, Member (J! 

Sbri Ali Jan Shah was awarded puzusbment 

of dismissai cm 17.a. 76w' woich was confirmed in appeal 

as well -.s revision viae~r«er~ a-.ted 01.10.1986 -.nd 

19.02.1991 respectively, against which he came up before 

the Tribunal ~hrough o.A.No.996 e~ 1991, which was decided 

en 09.01.1997 with the fin•ings as onaer; 

"The order of punishment passed by aisciplincry autheritj 
and confirmed by appellate «s.well «s by revision•l 
autheri ty is quashed and set aside. .The .pplicillnt 
sm~ll be deemed to have continue in setvice and 
shall be entitled for «ll consequential benefits.M 
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Qn the strength ef this order, the 

applicant approaoh~d the aepartmental authorities 

but, as per hi, case n~ consequential benefit was 
. ' 

provided to him for which he krwckea on contempt 

side bat, thereto he ceula not get any retiressal 

~n the grouni of limitation but, he was given 

liberty to file fresh o.A. and. therefere. he has 

come up be_fore the Tribunal seeking relief to the 

effect th•t he be allowed the censequential benefits 

as prci,viaej in o.A.Ne.996 of 1991 by way of incre­ 

ments frem 24.9.1975 till date cf retirement, leave 
J 

salary, leave encashment benefit, G.P.F •• Pension 

and gratuity alongwith 24% interest thereen. 

Shri M.noj Kumar. Aaal.Stanaing Counsel 

fer the respondents reeeivea n~tice on behalf of the 

responeents as per direction by the Bench. 
\ 

Heard learned. counsel f0r the aparties at 

admission stage and we fin• it a fit matter to aeciae 

at aamission stage with the fellewing airectiens; 

"In case the applicant moves a fresh represent&ti0n 
the S•me be decided by the respondents within three 
menths thereafter and in case the amQunt claime<i is 
net paid, cempetent authority in the respendents 
establishment shall pass detailed. reasened anci 

·speaking erder with particular references to the 
rules relie~ upen. with a copy tG·the applicant.• 

s. Theo.A. is aispe&es of aeeeraingly with the 

above direetiens. Ne .e~er as to eosts. 
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Member (A) Member (J) 

/M.M./ 


